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CENTRAL ADMINISTRAT IVE_ TRIBUNAL
BANGALORE BENCH =~ = = .

~Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-560 038,

Dated:~ 26 M AY"QQ4 .

APPLICATIQN NUMBER: . 942 of 1993,

gt T e e - e

APPLICANTS: | RE 3 PGWDENTS ¢
Sri.K.V.Radhakrishnan v/s. Chairman,Bailway Board, and Others.
T.O .

l. Sri.K,V.Shamanna,Advocate,v
No.1465,14th Main Road, .
‘West of Chord Road,Mahalakshmipuran,
Bangalore-560 086.

2. The Chief Workshop Manager;Sodthern Railway,
' Mysore South,Mysore.

3. Sri.AmN.Venugopala Gowda,Advocate,
'8/2,Upstairs,R.V.Road,Bangalore-4.

the Prders p@sse'_‘” the
: N . - = i ~. > wha i O b the
Central administrative Tribunal,Bangalore. Y

Please fingd enclosed herawith g copy of the ORDER/
STAY ORDER/INTERIV ORDER/, passed by this Tribunal in the above
mentioned application(s) on 18-05-1994, T N
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A" DEPUTY REGISTRAR
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE ' -

' ORIGINAL APPLICATION NOD.942/93

B 4
' .

WEDNESDAY THIS THE EIGHTEENTH DAY OF MAY, 1994

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MR. V. RAMAKR ISHNAN | MEMBER (A )

Shri KoV . RedhakriShnan’

(Retd Chargeman A1),

Door No,.844, 7/2,

Lokharanjan Mahal Road,

II1 Cross, Ittegegud,

Mysore Applicant

( shri k.V. Shamanna - Advocate )

Ve

1. Union of India represented by
Chairman, Railuway Board,
(Ministry of Railuays),

Rail Bhavan, New Delhi

2, The General Manager,
Southern Railway,
Park Toun,

Madras - 600 003

3. The Chief Personnel off icer,
Southern Ragilway,
Park Toun,
Madras -~ 600 003

4. The Dy, Chief Mechanical Engineer/
Chief Workshop Manager,
Southern Railway, (
Mysore South,

Mysore Respondents

( By Shri A.N, Venugopal ) '
learned Standing Counsel for Railuays
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"% PR. DUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN -
Heard both sides,

), 2. ‘Admit.
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3, The Offiﬂe Memor&ndum of the Reilway
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et Annexure A-5 and impugned

herein relating 1 of some benefits to the

applicant, who i a retﬂred official, has since

been quashed by the,maqus Bench of this Tribunal

in C.A.No,210/92]and co&bected cases disposed of on
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8 told && the learned Standing
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Counsel for the HailwaysiShri A,N. Venugopal that

the Railuay Administratibn has nou reccnciled itself
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been issued to mike availlable to all the employees of

the Southern Ragil
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Administration an‘
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same benefit to t

Annexure A=5 has ﬁ
Bench 2nd is no II!l

it necessary to q

done by the Admlnl

mg

f%ﬁate of receipt ‘of

-rrepatriated amoun

~\

TN

Jay8 thﬁ

amount of over payment/
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the cdmmunication of the Railway

in liéu of the same make an order
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lreadyg#
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a copy

Eof this order.

nistration to extend the
ant 38 well. Nou that
eén quashed by the Madras
currency, we do not think
same, The needful to be
within one month from the

vThe

8 wWwhich: u111 now be refunded in

ég% o vfé%ms of this oryer paSuéd on the basis of the order
‘ nﬁ’ f'W T ;ade by the Madraj Bench ulll be reckoned for
the purpose of co putdtloﬁ of pension and other
benef its. LearneL Counse§ for the applicant asks for
TZ%KE?bJ“K’? costs of this appl!cation Qnd also interest on account
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CENTRAL ADMINISTRATIVE TRIBUNAL
| BANGALORE BENCH

CONTEMPT PETITION No.20/1995 IN

ORIGINAL APPLICATION No,942 19931 —
WEONESDAY, THIS THE 1ST DAY OF MARCH, 1995

SHRI JUSTICE P.K. SHYAMSUNDAR ., VICE CHAIRMAN

SHRI T.V. RAMANAN .. MEMBER (A)

Koo Radhakrishﬂa,

S/o Late K.R, Venkatakrishnaiah, ,

0.No.844, 7/2, Lokharajnan Mahal Road,

1II Cross, Ittegegud, Mysore. ces Complainant
(By Advocate Shri K.V. Shamanna)
Vs,

Sri R.R. Badagi,

Chief Workshop Manager,

Southern Railway, Railuay Workshop,
Rysore South, Mysore. coe Alleged Contemner

(By Advocate Shri A.N. Venugopal Gowda,
Standing Counsel for the Railways).

ORDER

Shri. Justice P.K. Sh!gasqndgg, Vice Chairmgns

This C.Ps is by a pansionar, who appears to be Justly
sggrieved by the alleged non-compliance with our directions made
while disposing of 0.A«No0,942/93 on 18.5.1994 granting to the
applicant monetary relief such as upgradation of pension emount,
payment of D.C.R.Gs, etce., all to be done within a period of one
month, Ths applicant now tells us thgt in spite of the administra-
tion being given sufficient time to comply with the aforesaid direc-
tions made by this Tribunal in the case, the same remains uncared

for and not complied with.

2, We are however, told by the learned counsal appeariﬁg for

the Railway administration that whatever was required to be done in
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compliance with our dirgctions,

the State Bank of FMysor

hes already been done and that
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9, Ittege##dBranch at Pysore has been

advised to do the needfil in the lmatter and confirm the same to

Weo are

the applicant,
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Tribunale.
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to ensure total compliance with the orders of this Tribunal by

tying up all loose ends within a period of two weeks from this

dates.

6. With this order, the present controversy stands termina-
ted, but the applicant willihoueverlbe at liberty to come to the

Tribunal if need be in case it is ascertained that notwithstsnding
the fresh direction now made, the administration is still found to

be lagging bshind,
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( T.Vv. RAMANAN ) «K.SHYAMSUNDAR ) 4
mEMBER (A) VICE CHAIRMAN

pap,

Central Admini
Bangalore Bench

Bangalore
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